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pending for discussion and a tentative
schedule of the Ministries that will
come up for discussion has been cir-
culated, the Minister of Parliamentary
Affairs does not make a statement.
There has, therefore, been no depar-
ture from the past precedents.

The hon. Member raised the ques-
tion of the possibility of some changes
in dates depending upon the availa-
bility of the hon. Ministers concerned.
If there 1s to be any such change, the
House will be notified in due course.

12.48 hrs,
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(ii) REPORTED STRIXE BY EMPLOYEES
or MoGgUL LINES CAUSING NARD-
SHIPg TO PASSENGERS GOING TO
KONEAN.
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of ships on West Coast of Konkan was
done by Bombay Steam Navigation
Company and by M/s. Chougule
Steamship Company prior to 1973.
This service was nationalised in 1873.
Prior to nationalisation, ships of Bom-~
bay Steam Navigation Company used
to call at 20 ports and that of Chou-
gule Steamship used to call at 16
Ports. After nationalisation, ships are
operated by Mogul Lines and since
October, 1977, ships of Mogul Lines
are calling on at four ports on this
line. Employees of Mogul Lines are
reported to have gone on strike since
Monday, the 20th March, 1978. This
ia the peak season of the traffic of the
year. The people of Konkan living in
Bombay want to rush to their respec-
tive homes for Holi festival and be-
cause of the gtrike, considerable incon-
venience will be caused to them, I,
therefore, request the Minister and
the Government to take immediate
action in the matter to end the strike
and direct Mogul Line to meet the
demands of the employees and in the
meantime, make alternative arrange-
ment to operate the ships and avoid
inconvenience that i= being caused to
passengers.
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